CHETAN GUPTA

Insolvency Professional

Reg. No: IBBI/IPA-002/1P-N01168/2021-2022/13950

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the insolvency and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF HOUSE OF GRAINS (INDIA) PRIVATE LIMITED

| 1. | NAME OF CORPORATE PERSON HOUSE OF GRAINS (INDIA) PRIVATE |
? ‘ LIMITED |
September 08, 2016 |
Registrar of Companies, NCT of Delhi &

Haryana
U74999DL2016FTC305614

DSISC, Shed No-21, Road 20 to 25,
Okhla Industrial Area, Phase-2, Near
Gol Chakkar, North East, New Deihi —
110020

31% March 2024

s 2, DATE OF INCORPORATION OF CORPORATE PERSON
| 3. AUTHORITY UNDER WHICH CORPORATE PERSON IS
INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER

|
E 5. ADDRESS OF THE REGISTERED OFFICE OF
i CORPORATE PERSON

|

| 6. LIQUIDATION COMMENCEMENT DATE OF

: CORPORATE PERSON

7 NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE
NUMBER AND THE REGISTRATION NUMBER OF THE
LIQUIDATOR

Mr. Chetan Gupta
IBBI Registration No.: IBBI/IPA-
002/IPN01168/2021-2022/13950

Address: 604-605, PP City Centre, Road
No. 44, Pitampura, Delhi - 110034

Mail id:
chetan.gupta@apacandassociates.com

Phone no.: 9818188855
30" April 2024

8. LAST DATE FOR SUBMISSION OF CLAIMS

Notice is hereby given that House Of Grains (India) Private Limited has commenced voluntary liquidation
on Sunday, 31° March 2024.

The stakeholders of House Of Grains (India) Private Limited are hereby called upon to submit a proof of
their claims, on or before Tuesday, 30™ April 2024 to the liquidator at the address mentioned against
item 07.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

(R —

Chetan Gupta
IBBI Registration No.: IBB
(Voluntary Liquidator)

STNTICTS GRS P § =y-p (waﬁ_
RS |

Date: 01.04.2024
Place: New Delhi

on m)o%bo),‘/]

Address: 604-605, PP City Centre, Road No. 44, Pitampura, New Delhi-110034
Tel.: 011-42502625 e Mobile: +91-9818188855 e E-mail: chetan.gupta@apacandassociates.com
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(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD)

NAN D APPENDIXTV (See rule @

POSSESSION NOTICE

Registered Office: 602, 6th Floor, Zero One IT Park, Sr. No. 79/1, Ghorpadi, Mundhwa Road, Pune - 411036

Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money
Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules
2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in exercise
of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 27th Day of March of the Year 2024. The borrowers
in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount and interest thereon. The
borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below.

(For Inmovable Property)

Sr—1_Name-of ipti Pessession—Date-of-statutor - :
No. | Borrowers Description of Property taken Date| Demand Nofice Amount in Demand Notice (Rs.)
Alt-Fhat Piece-And-Parcet-Of House No: anhatya-Nagar-Tehsit&DisttFirozabadAsPer Loan-No-Hi00622100000005007839—
1 ANN';%"Q"I Ats/Sale Deed: Measuring Area 260 S Mis. House No. 21/1 Kanhaiya Nagar Tehsi & Dist | oo | 4si1oiong3 | RS- 2612582 (Rupees TwentySix Lakh Twelve Thousand
: HUM A, Firozabad As Per Ats/Sale Deed: Measuring Area 260 S.Mts. Boundaries Of The Plot:-East:- Five Hundred EightyTwo Only) payable as on 15/12/2023
Plot Of Kaalu/Hariom, West:- Rasta 15 Ft, North:- Plot Of Vinod, South:- House Of Hariom. along with interest @ 13.25 p.a. till the realization.
VIPIN—-All-That Piece And-Parcel-Of Aaraji-No-1923-Mouja-ehr-Gird-Near-Harikishan-Degree-College Loan-No:-HF/0596/H/21/100166
VIHARI | Tehsil And District Jhansi Adm.845.Sq.Ft. Near Hari Kishan Degree Colleg Uttar Pradesh Pin Rs. 2630636.95/- (Rupees TwentySix Lakh Thirty
2. | AWASTHI, | ¢4 284002 Bounded By:-East:- 5 Meter Road, West:- Plot Of Manish Yadav, North:- House 2710312024 0811212023 | Thousand Six Hundred ThirtySix Paise NinetyFive
RANI Of Seller South:- 5 Meter Road ’ ’ Only) payable as on 08/12/2023 along with interest
PORWAL ' ' : @ 14.75 p.a. till the realization.
g. Ul AR PRAD k 1 a5 Poonawalla HousIe

Borrower's = Mr. Japdish Singh Sharma , Mrs Rajbala | Mr.Vishesh Bhardwaj (Frospect Mo,
BETSTT, 936274 & 352430)
Pursuant to taking possassion of the secured essel “Property Bearing Mo. D-43, Out OFf Khasta Mo
33202 | Land Ares Ad Measuring 855 Sq. Fi., Carpet Area Ad Measuring 1232 Sq_ Fi. and Super
Built Up Ares 1540 Sq. FL, Situated in the revende estale of Villsge Nangiai Jat | Vishal Coleny ,
Mew Dalhi, 110041, Dalhi, India ™
by the Authorisad Offices of IIFL Home Finance Limetad ([IFL-HFL} wndes tha SARFAES] Azl Tor the
recovary of amaunt duefrom boemower!s, authorized afficer
Modica i haraby prven to above said borowers o colect the howsahold aricdes, which weare Bing in the
sacured agsef at the fime of taking physics! poasession within T days, othenyizse HFL-HFL shall not be
responsibe forany loss of prapety under the dreumstances,
Furtherthe notice is hereby given to the Bosrowerfs, that in case they fil to colBect (he above said
articles same shafl be sold in accordance with Las,
For further details, Contactioll free no.1 800 2672 485 from 0%:30 hrs to 1800 hrs betwesn Monday
1o Friday arwribe ba amail- suction heEiELcom,
Corporate Office | Plat Mo, B8, Phase-IV, Udyog Vihar, Gurgasn, Haryana-122015,

Bdl- Autharesad Officar,
Place: Delhi IFL Hame Finance Limited [IIFL-HFL)
Dizte: ONO0A2024

[Farmesly known as india Infioling Housing Finance Lid |

Form No. URC-2
Advertisement giving nofice about registration under Part
| of Chapter XXI
(Fursuant to section 374 (b) of the companies Act, 2013 and rule
4{1) of the companies (Authorised to Register) Rules, 2014]
1. Nolice i hereby given that in pursuance of sub-section (Zjof section 366 of the
Companies Act, 2013, an application has been made to the Registrar al New Delhi
that Rakash Electronics a parinership firm may be registered under Part | of Chapter
XX! of the Comparses Act 2013, as a company mited by shares.
2. The principal objects of the Company are as follows
* To continue and carry on the exsting business of Ms. RAKESH ELECTRONIGS
(a parinership firm) on an ongoing concem basis
* To camy on the business of ratail selkng and dealing n all types of aecironic
go0ads, includeng but not Imitéd (o tesewvisions, mobia phones, computers, laplops
and accessories, [T products, washing machines, kitchermwares, kitchen appliances,
Bir purihers, water punbars, waler dispensars, dish washars, ovens, mies, sacing |
[onsg ru.'ngeralm. COMmEncral rernger:u::e*';. ledeision sels fang. air conditioners.
commercal air congiboners, air coolers, communcalion eguipments, pholocopying
machines, cameras, gas sioves and hoos or any ofther elecincal goods or
consumer products as may be called
« To carry on the business of raders, dealers, wholesalers, retailers, imparters,
and exporiers of Electronics and Electncal, Electro-PFneumatc, Elactro-Hydraulic,
Electro-Mechanical and Electro-Electronic Components, equipments, mstruments,
appliances and goods
3. A copy of the draft memorandum and arficles of associafion of the proposed
company may be inspected al the office al 2162T-22. Main Patel Road, West
Patel Magar, New Delhi-110008
4. Motice 15 hereby given that any person objecting to tes apphication may
communicale their objection in writing o the Registrar at 4th Floor, IFCI Tower, 81,
Nehru Placa, New Delhi - 110019 , within twenty one days from the dale of
publication of this nolice, with & copy to the company/firm at its regstered office.
Dated this 1st day of Apeil 2024
Mama({s) of Applicant : 1. Rakesh Kumar, 2. Mohit Verma, 3. Manju Verma

& pnl Housing

Phones:- 011--233571 71, 2

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office :- 19-A, Dhuleswar Garden, Ajmer Road, Jalpur-302001, CIN L36211RJ1996PLCO11351

APPENDIX IV [SEE RULE &(1) POSSESSION NOTICE]

Whereas, The undersigned being the Althorized Officer of the AU Small Finance Bank
Limited (A Scheduled Commercial Bank] under the "Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002" and in exercise of
Powers conferred under Section 13 read with the Security Intenest [Enforcement) Rules,
2002, issued demand notice dated 13-Dec-2023 vide Ref. No.: CB/SAR/S13-
2/BB/DEC-2023/07 Loan Account Mo. 22212455397762387 & S001220328083951
calling wpon the Borrower/Guarantor/Maortgagor MJfs. Bhumi Fashion Through Iits
Proprietor Mrs. Sandhya Goenka (Borrower), Mrs. Sandhya Goenka W /o Mr. Ajay
Goenka [Guarantor), Mr. Ajay Goenka 5o Mr. Laxmi Marain Goenka
(Guarantor/Mortgagor], Mrs. Alka Goenka W/o Ashok Kumar Goenka [Guarantor),
Mirs. Nirmala Devi Goenka W0 Om Prakash Goenka [Guarantor], Mr. Nikhil Kumar
Goenka 5/o Om Prakash Goenka (Guarantor), M/S. Ikki Saree Centre through its
partners [Guarantor/Mortgagor] to repay the amount mentioned inthe notices being
15 for Loan Account Mo, 2221245539776287 Rs, 20,62,888/- (Rupees Twenty Lakh
Sinty Two Thousand Eight Hundred Eighty Eight Only), for Loan Account Mo

S001220323083951 Rs, 2,27,10,358/- (Rupees Two Crore Twenty Seven Lakh Ten
Thousand Three Hundred Fifty Eight Only) collectively total amount Rs.
2,47,73,.246/- [Rupees Two Crore Forty Seven Lakh Seventy Three Thousand Two
Hundred Forty S5ix Omnly} as on 13-December-2023 aggregating total due (which
imcludes primcipal, interest, penalties and all other charges) with further interest and
charges until payment in full within &0 days from the date of notice/date of receipt of
the sabd notice

The borrower/mortgagor/guarantor having failed to repay the amount, notice is
hereby given to the borrower/co-borrower/mortgagor/guarantor and the public in
general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on himy'her under Section 13(4) of the said Act
read with Bule 8 of the said Rules on this 30 day of March of the year 2024,

“The borrower’s attention is invited to provisicns of sub section (8) of section 13 of
the Act, inrespect of time available to redeem the secured assets”

The borrower) moertgagar) guarantar in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the AU Small Finance Bank Limited for an amount of for Loan
Account Mo, 2221 245533776287 Rs. 22,93,236/- [Rupees Twenty Two Lakh Ninety
Three Thousand Two Hundred Thirty Six Only), for Loan Account No.
9001220328083951 Rs. 2,36,99,614 (Rupees Two Crore Thirty Six Lakh Ninety Nine
Thousand Six Hundred Fourteen Only) collectively total amount Rs. 2,59,92,850/-
(Rupees Two Crore Fifty Nine Lakh Minety Two Thousand Eight Hundred Fifty Only)
ason 29-March-2024 and further interest & expenses thereon until full payment.

DESCRIPTION OF IMMOVABLE PROPERTIES

All That Part and Parcel of Property, Entire First Floor, 5econd Floor & Third Floor,
with its Roof/Terrace Rights, Being Part of Property Bearing Mo, 5871 & 5872 Ward
Mo W, Built on Free Hold Land Area Measuring 108 5q. Yards Approx, Situated at
Phatak Rashid Khan, logiwara, Mai Sarak, Delhi, First floor & Second foor is owned
by WI/S. Ikki Saree Centre through its partners & Third floor is owned by Mr. Ajay
Goenka.

Fast: It Below Wiast: Gali
MNarth: Others Property South: Gall
Sd-
Date ; 30.03.2024 Authorised Officer

Place : Delhi a0 small Finance Bank Limited

4TH FLOOR, JEEVAN TARA B
NEW DELHI - 110001.

e

PEGASUS ASSETS RECONSTRUCTION PVT LTD
Vs
STAR REALCON PVT. LTD :
To, 1. STAR REALCON PRIVATE LIMITED 1010, Faiz Road, Karol Bagh, New Delhi 110034, New
Delhi, DELHI Also At: THE ARCADIA, SOUTH CITY-Il, GURGAON, HARYANA - 122001.
2. M/S. AMANYA BUILDCON LLP. 1010, Faiz Road, Karol Bagh, New Delhi - 110005.
3. STAR AMD REALCON 1010, Faiz Road, Karol Bagh, New Delhi - 110005
4. SHRI GOLDY GUPTA A2/83, Safdarjung Enclave, New Delhi - 110029 Also at: Plot No. 14, sectoq
- 14, Kaushambi, Ghaziabad, UP 201010 Also at. 1st Floor, H-1, Kaushambi, Ghaziabad, UP 201010
5. SHRI NITIN KUMAR GUPTA, Z2/83, Safdarjung Encalve, New Delhi - 110029 Also at: Plot No. 14, Sectod
- 14, Kaushambi, Ghaziabad, UP - 201010. Also at: 1st Floor, H-1, Kaushambi, Ghaziabad, UP - 201010
6. PNB HOUSING FINANCE LTD. 9th Floor, Antriksh Bhawan, 22 KG Marg, New Delhi 110001
Also at:- Ground Floor, D2, Sector-3, Noida, UP-201301.
Whereas the above-named applicant has instituted a case for recovery of Rs. 76,81,048.29/- (Ru
pees Seventy Six Lakh Thousand Fourty Eight and Twenty Nine Paisa Only) against you and
whereas it has been shown to the satisfaction of the Tribunal that it is not possible to serve you in
ordinary way. Therefore, this notice is given by advertisement directing you to make appearance
before Ld. Registrar on 09.07.2024 at 10.30 A.M. (For further details kindly visit DRT websitd
www.etribunal.gov.in Phone Number: 011-23748473.
Take notice that in case of your failur to appear on the above mentioned day before this Tribunal
the case will be heard and decided in your absence.
Due to ongoing Pandemic Situation, all the matters will be taken up through Video Conferencing
and for that purpose:-
(i) All the Advocates/Litigants shall download the "Cisco Webex" application/Software;
(i) "Meeting ID" and "Password" for the next date of hearing qua cases to be taken by 'Registrar.
Recovery Officer-I/ and Recovery Officer-Il Shall be available one day prior to the next date at DRT
Official Portal i.e. "drt.gov.in" under the Public Notice Head.
(iii) In any exigency qua that, the Advocates/Litigants can contact the concerned official at Ph.No
011-23748473.
Given under my hand and seal of the Tribunal on this 27th Feb, 2024
By Order of the Tribunal
Respondent may contact under mentioned Phone Number for further enquiry.
Sd/- Mr. AMIT K. DAR
Ld. Registrar, DRT-I, New Delhi
Phone No: 011-23748473 Email: drt1delhi-dfs@nic.in

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
{(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
HOUSE OF GRAINS (INDIA) PRIVATE LIMITED

Name of Corporate Person HOUSE OF GRAINS (INDIA) PRIVATE LIMITED |
.| Dabe of incarporafion of Corporata Persan  Seplember Q8. 2016
| Aurherily under which Corporaba Regstrar of Companies, NCT of Daki & Harvana
Pergin is incorparaled iregistensd
.| Corporada identity number | mibad liabdity UT488A0L201BFTCI0SE14
[idenlity rumber of Comperate Person | ] ]
| Abdress of the registared Offica and DSISC, Shiesd Mo-21, Road 30 o 25, Okhla Indusiia
Frincipal offica [ any) of Comporate Parson brea, Phase-2, Mear Gol Chakkar, Mo Eas), Mew
Dhlbi = $10020
.| Liguidalion commencement dale of J31st March 2024
| Comparabe Person |
.| Hama, address, amail address, lelephane M. Chetan Gupta
number ard the registralion rumberof | IBB| Reglsiration Ne.: IBEVIPA-ODZIPNI116A!
I Licgukd o ATH-20FAM5880
Address: G04-605, PP City Cenire, Road ko, 44,
Filampura, Dk = 110032
Mail id: crhetan. guptailapacandassosates cam
Phane Mo,: 361E188855
B. | Last data for submission of dams J0th April 2024

Molice & hareby given thal House Of Grains (india) Private Limited has commanced 'i'ClUI':lEI’“:.'-
mjuidaton on Sunday, 3181 March 2024,

Thea stakeholders of House OF Grains (India} Private Limited ane hereby called upon o submit a
proot of ther claims, an or before Tuesday, 30th April 2024 1o the liquidator &t the address
mentned againstdem 07,

The financial credéors shall submit their proof of claims by electronic means only. All other
stakehoiders may subemit the proof of claims in persan, by postor by elecironic means

submission of falsa or misleading proofs of claim shall attract panalties.

Diate: 01,04, 2024
Flace: New Delhi

Chetan Gupta
IBBI Registration No.: IBBIIIPA-DDZAPNGTIG8!/ 2027 -2022 1 3850
(Woduntary Liquidator)

™ “Meerut Branch:- PNB M8 amiep
Noida Branch :- PNB Housing Finance
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECU ({ENFORCEM
We, the PNB Housing Finance Limited éhereinafter referred to as ‘PNBHFL’) had issued Demand notice U/s 13(2) of Chapter Il of the Securitization & Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002. The said Demand Notice was issued through our Authorized Officer to all below mentioned Borrowers/Co- Borrower/Guarantors since your account has
been classified as Non-Performing(NPA) Assets as per the Reserve Bank of India/ Nafional Housing Bank guidelines due to non-payment of instalments/ interest. The contents of the same are the
defaults committed by you in the payment of instalments of Ennmﬁals, interest, etc. Further, with reéasons, we believe that you are evading the service of Demand Notice hence we are doing this
Publication of Demarid Notice whichis also required U/s 13(2) of the said Act, You are hereby called upon to pay PNBHFL within a period of 60 Days of the date of publication of this demand notice
the aforesaid amount along with up-to-date interest and charges, failing which PNBHFL will take necessary action/measures under all or any of the provisions of Section 13(4? of the said Act
againstall or any one or more of the secured assets including taking possSession of the secured assets of the borrowers and auarantors.Yourkmd attention is invited to provisions of sub-Section (8]
of Section 13 of the of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 where under you can tender/pay the entire amount of outstanding
dues tofgether with all costs, charges and e>|<_5)enses incurred by the PNB HFL onIY] till the date of publication of the notice for sale of the secured assets by Publlc auction, by inviting %uotahons,
tender ffom public or by private treaty. FURTHER, you are prohibited U/s 13(13) of the said Act from transferring either by way of sale, lease or in any other way the aforesaid secured assets.
St ,Loan Name/ Address of Borrower and Name & Address Property (ies) Date of “""U“"{r@s_
No A°ﬁ8‘_’“t Co-Borrower(s) of Guarantor(s) Mortgaged Dﬁggﬂ;%d Demand Jﬁce
1.]00056700 AT The Legal Heirs of Late Poornanand.GhYans ala | Rajender Kumar & Narender Singh|H no-7/1,Kh.No.247, badrish Rs.9,76,955.33]-
002379 f_IIARicant r. Vinod Ghyansyala (Co-applicant) Add-1: | Waswani (Guarantor) Add-1: H.No-{Pyram ‘Sardhana Road| 08.02.2024 | Rupees Nine Lakh
B.0. |H.No- 7/1, Kh.No.241, Badrish Puram, Sardhana Road,|7/1, Kh. No.241, badrish Puram|Meerut uttar Pradesh. Seventy Six Thousand
Meerut |Meerut,Uttar Pradesh-250001, India, Mr. Vinod Ghyansyala [ Sardhana Road, Meerut, Uttar|250001 india Nine Hundred Fifty
Co-applicant) Add:2: Shri Narayal Hari Sewa Kendra, Opp. | Pradesh- 250001 ’ Five and Thirty three
hivMandir, Shiviok, Meerut, Uttar Pradesh -250001 Paisa Orily
21 0005666 |Mr. Rakesh Kumar Bansal &ApRncant) Wrs. Versha Bansal & [Mr. Sudhir Bansal _ C/0_-Bansal[Part of Property 34,5, ANKUI o= 03 9024 | RS- 10,84,061.66/-
10001883 | Mrs. Neetu Bansal W/o. Late Ankur Bansal (Co-Applicant) /| Transport, Plot No. 2, Shop No-2, TP.[Enclave, railway Road), Y Rupees Sixteen Lakh
B.O. Legal Heirs of Lt Ankur Bansal Ms. Ishika Bansal & Ansh | Nagar, Meerut, Uttar Pradesh Mr. Amit Meerut, Uttar pradesh Eighty Four thousand
Meerut |Bansal Add-1: H.No- 74, Shiv Shankar Puri, Meerut, Uttar| Bansal C/o. Bansal Transport, Plot Sixtv One and Sixt
Pradesh-250002 Add-2: Part of Property 3,4,5, Ankur Enclave, [ No. 2, Shop No-3, T.P. Nagar, Meerut, y Une y
Railway Road, Meerut, Uttar Pradesh, Uttar Pradesh Six paisa Only
3. TNHL/NOI"TRobin Kant Upadhayay iAB\pllcant) Medicare Inc & Saro Shop No. FF-37, Second| 24.02.2024 | _Rs: 12,23,504.60/-
1216/33 Upadhymf (Co-Applicant) Add-1: 387 GF,Shakti Khand- Floor,Omaxe The Park e Rupees Twelve Lakh
8290 [ Nr.One Mall Indirapuram, Ghaziabad,Uttar Pradesh-201014, Plaza,Plot No. D, Shakti Twenty Three
B.0. |Add-2: FF-37 2nd Floor ,Omaxe Park Plaza, Indrapuram, Khand - 2,Indrapuram, Thousand Five
Noida |Ghaziabad,Uttar Pradesh-201001, Add-3: Shop No. FF Ghaziabad, U.P-201001 Hundred Four and
-37,Second Floor, Omaxe The Park Plaza, Plot No. D, Shakti Sixtv Paisa onl
Khand -2, Indrapuram, Ghaziabad, Uttar Pradesh-201001 Y y
“Placer Uttar Pradesh, Dated:02.04.2024 u iz icer (M/s PNB Housi i

FORM NO. INC-26
[PURSUANT TO RULE 30 THE COMPANIES (INCORPORATION) RULES, 2014)

Advertiserment to be published in the newspaper for change
of registered office of the company from one state to another
BEFORE THE CENTRAL GOVERNMEMNT,
REGIOMNAL DIRECTOR, MORTHERN REGION
MINISTRY OF CORPORATE AFFAIRS

In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause [a) of sub-rule (5] of rule 30 of the Companies
[Incorporation) Rules, 2014
AND
In the matter of NISHA MADHULIKA MEDIA PRIVATE LIMITED having its
registered office at
T6/2, 15T FLOOR, GARHI, ISKOMN TEMPLE ROAD, EAST OF KAILASH,
NEW DELHI- 110065 .............Petitioner

Maotice is hersby given to the General Public that the company proposes to make
application to the Central Government under Section 13 of the Companies act, 2013
ceeking confirmation of alteration of the Memorandum of Association of the
Company in terms of the special resolution passed at the Extra Grdinary General
heeting heid on 05th March, 2024 to enable the company to change its Registerad
Office from State of “Delhi® to “Maharashtra®,

Any person whose interest is likely to be aftected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
[www.mca.govin) by filing investor complaint form or cause to be delivered or
send by registered post of his/her objectons supported by an affidavit stating the
nature of his/her interest and grounds of oppasition to the Regional Director at the
address B-2 Wing, 2nd floor, Pt. Deendayal Antycdaya Bhawan, 2nd floor, OG0
Comples, Mew Dedhi-110003 within fourteen days of the date of publication of this
nivtice with a copy to the applicant company at its registered office at the address at
T6/2, 15T Floor, Garhd, Isken Temple Boad, East of Kailash, New Delhi- 110065

For and on behalf of the Applicant

MISHA MADHULIKA MEDIA PRIVATE LIMITED

SD/f-

RAIAMISARAMN GUPTA

Director

DIM: 01171806

TUESDAY, APRIL 2, 2024

J.C. Flowers Asset Reconstruction Private Limited
Regd. Office: Unit No. 20:3-206, 2nd Floor, Wing A, Inspire BKC,
Bandra Kurla Complex, Bandra (East), Murmbai = 400051
POSSESSION NOTICE
[Under Rule (1) of Security Interest (Enforcement) Rules, 2002]

Whereas, Yas Bank Limited {"¥BL") had exiended credit facliies aggragabng to N8 24,3 Cr to
Gajraj Flour Mifs [“Borrower'') having s registerad address al Plat Na B 201, Mangli Sakravali,
Majafgarh, Dealhi - 10043, &5 the Bormower stared defaultng in servicing #is debd obigefions, is
gocound was classified &s a non-perorming assat by YBL and consequently, in exercise of powers
conferred under Section 13 {12} of the Securitisation and Recenstruction of Financial Assets and
Enforcement of Securly Inferes] Act, 2002 [*SARFAESI Act™) read with Rude 3 of the Security
Inlerasl [Enforcamant) Rulkes, 2002 [“SARFAES] Rules™), a demand nofice daled July 13, 2021
was isued under Seckian 13(2) of tha Act by Yas Bank Lid_ calling upon the Bormowar, Mirs Saumnita
Sharma, Mr Bhagirath Lzl and Mrs Sunita Mahla [collectively, “Mortgagors" and
"Guarantors”) to repay the total amount mentiones i the natice being INR 27,48,97,017.72
(Rupoes Twenly Seven Crore Forty Eight Lakh Ninty Seven Thousand Severtesn Rupess
and Savanty Two paisa Only) as on 30006. 2021 logethar with furlbar interesl and changes thersan,
&t the confractual retes upon tha fooding of compaund mbarest until payment  realization, wilhin &1
days from the date of receipt of the said natica,

Subsequently, vide en Bssignment agreement dated Decamber 16, 2022, YBL absolulely assigned
gnd fransfermed =l the rights, title and intarest in the financiaf assets parlaining 1o the Bonnower
together with the secunty created theneof in favour of J. C. Flowers Asset Reconstruction P, Lid,
[aciing irits capacity as frustee of JOF YES Trist 2022-23018) (JCF ARCT), Thus, JCF ARC i3 now
deamed b be a lender o the Bomomer

Tha Borrower, Mortgagors and Guaranters having failed to repay the amound, notice is hareby
grven bo She Borrower, Mortgagors and Guarantors and the public in general that the undersigned
being the Authonzed Officer of JCF ARC has taken possassion of the property described herein
bloow “Ag kg whizne is”, "AS IS WHAT 5" AND “WHATEVER THERE IS BASIZ™ in exencise of powers
conferred upan him uncer sub-section (4} of section 13 of the Ak, read wilh rule B of the Security
Interast (Erforcamant) Rules, 2002 on this 2Tth Day of March of the wear Two Thousand and
Twenty Four.

The Borrower, Morgagors and Guaraniors in parlicular ang the public in genesal is hareby
cautioned not o deal with the property and any dealings with the property will be subject to the
charga ol Rs 27 48,97, 017.72)- (Rupees Twenty Seven Crores Forty Eight Lacs Ninety Seven
Thousand Seventaen and Seventy Two Paisa Only), as on 30062021 Plus accnued
inferestiunrealized interest at the contaciual rate(s) togsther with incidental axpenses, costs,
charpas, efz, #l the date of payment

The Bormower' s/ Mongagor's athention & invited o provisions of sub-section {8) of Section 13 of the
Azt inrespectof e avaiable, to redaem the secined assels.

DESCRIPTION OF THE IMMOVABLE PROPERTsY

Al the piece and Parcal of the land and bulding on Plot Mo, 30, Block-B in the residanbial colany
knaown &5 Sushant Lok, Phase-lll, Village Tigra, Distt, Gurugram, Haryara admeasuring 250
50. Mérs, | bounded as: Easi- Plat Ma. B-31, B-56 & B-57, Wasi— Plot Mo, B-2% & Road, Morth-
Plot Mo, B- 29 & B-58 and South- Plot No. B-31 & Road

Autharised Cificar

J.C. Flowers Assets Reconsbuction Private Limited
Address! Hoded Mlolt, 1st Floce, 58, 1G] T3 Road, Aaradiy,
Mew Delhi = 110037

Conlact No. 95401567349

DATE : 270302024
FLACE : Gurugram

HERO HOUSING FINANGE LIMITED

Registered Office; 049, Community Canire, Basant Lok, Vasand Vihar, Mew Defi-110057
Branch Office: Office Mo, 27, Communsly Centre, Basant Lok, Vasant Vihar, New Delhe-110057
PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)
[UNDER RULE Bi6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 20:02]
MOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING
INANCE LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
a,CT, 2002,
olice is heraby grvan bo the public in general end in particular fo the borrower 5) and quaranions) or
e egal heirsd representatives that the below gescribed immovable properiies morigagedichargad
o the Secured Credilor, the passession of which has bean lakan by tha Aulhanzed Officar of Hero
ougirg Finance Limited (secured credsor), il ba sold on 07-May-2024 (E-Auction Date) on “AS
5 WHERE 5", "AS 13 WHAT 157 and “WHATEVER THERE 15" basis for recovery of aigstanding
dues from below mantioned Borrowers, Co- Bormowars or Guarantors. The Reserse Prica and the
armest Money Depesid & mendioned below, The EMD should be made through Demand
(raftRTGSNEFT for paricipating in the Public E-Auction alorg with the Bid Form which shall be
GLbmitiad to the Authorised Officer of the Hero Housing Finance Litd On or before 06-May-2024
ill 5 PM at Branch Office: Office Mo, 27, Community Centre, Basant Lok, Yasant Vihar, New
Delhl-110057,

Hame of Borrowen|s) Co- Date of Type of Possession | Resere Price

Account Borrower(s)l Guarantor(s)| Demand Notice | {Under Constructive|  Eamest

0. H-‘Eﬂﬂ' HEln:ﬁnlll LEﬂﬂ' R'QFI .’.{HI}UF[EHH Ij-!'|E | Phﬁl‘f—ﬂ”‘ MI:II'IET

HFGAZHO Rishi 5on of Chhofan 1372023 Physical Rs,

2100001211 Singh, Chhotan Singh, | Rs. 21,73.541 _21,50,0004- |
18 Sarita Wifa of Rishi, Manju as on Rs. 2,15,000/-
HHFGAZIPLZ| Wife of Chhotan Singh J0032024 !
1000012114

Descriplion of property: FlatMo, FF1, First Floar, Frord Side, wighout roafrights consisting of ans
drawingidining raom, threa badroom, o Soilels, one kitchen & balcony, having anea raasuring TED
5q, fti.e V46 50, mirs sivated on Fiot B-20, Ganga Yiher, Villege- Sadulabad, Pargana & Tehsil
Loni, District Ghazabad, Uttar Prdesh- 201102, Beunded By: East Open spacal Road, West Eniry/

Terms and condition: The E-auciion wil take placa through porial hitps:Ysarfaesi auctiontiger.ne
on 07 -Marg-2 024 (E-Auction Date) Aftar 2.00 P K with limsed extension of 10 minutes each.

The Intending Purchasers | Bidders are raquired to deposit EMD amound gither through BTGS )
MEFT or by way of Damand DraflRTGSNEFT faveunng the “"HERO HOUSING FINANCE LTD.
Tha EMD amauntwil be reburn iothe unsuccassiul bidders after conciusion offhe E-auction,

Tarms and Conditions of the E-Auction:

1. E-Auction is baing held an As ts whare is Bass™ & “As iswhal is Basis® & “whataver there is Basz’
& “Without recourse Basis” and willbe conducied "onling”. 2, Bid increment amound shall be
Rs. 15,000 [Rupees Filkeen Thousand Only). 3. Tha E-Auction will be conductad lhraugh s E-
Procuremend Technoagies Lid, (Helpline Mofs): 07981 200576544/ 5945061531/ 583589,
B3o1E%662% and E-mad on supportfauciontiger.net’ maulk sheimali@aucliontigarnet) al ther
wed portal hitps: 'safaestaucliontiger.nat 4. Thare i na encumbranca on the proparty which & in
the kncwiedge of Secured Creditors. Howeser, the intending bidders should make ther own
indegendenl andquires ragardng (ha ancumbrancas, Wa of praperly pul on awctian and claims
rights’ dues! affecting the propery, prior to submitiing ther bids, In this regand, the E-Auchion
adverisement does nod constitute and wdl not be deemed fo constitule ant commitment or any
reprasentation of Hero Housing Finance Limited_ 5. Tha Authoeized Officar (| Sacured Cradiéor shall
nat be responsible i any way for any third party caimes! rights! dues, The sale shall be subject &
rules’ condiions! prascribad whdar the Securtizabon and Reconstruction of Fnancial Assels ard
Enfarcement of Secisity Interast Ack, 2002, The other terms and condifons of the E-Auction ars
pubkzhed in the fofowing website: waw. barchousingfinance.com B The prospective badders can
inspect the praparly an 30-Apr-2024 babwean 17004 M and 2 .00 F M wilk pricr appoinimend,

30 DAYS SALE NOTIGE TO THE BORROWER/ GUARANTOR/MORTGAGOR

The sbowa mentioned BorowerMorgagonguarantors are hereby noficed 1o pay tbe sum as
menticned in Demand Motice under section 13(2) with as on date interast and expenses before the
date of Auchion faling which the progerty shall be auchoned and balence dues, i any, will ba
recovere] with intenest ang ﬂﬂ-ﬁ-’.ffﬂ"l'-j'l.‘.'J

For detailed terms and conditions of the sale, please refer to the link provided in
https:uat herchomefinance.in'here_housing/other-nolice on Hemo Housing Finance
Limited | Secured Creditor's) wiebsite Le wwaLherohousingfinance. com

Public Notice For E-Auction For Sale Of Immovable Properties Form No. INC-26 Dote: 02/04/2024 Date- 021042024 For Hero Housing Finance Lid.
Sa ol Immovable property marlgaged b IIFL Homea Finance Limiled {Fomesdy known as India Infaline Housing Financa Lid.) {IFFL-HFL) Corporate Offica {Pursuant to Rule 30 of the Companies P'Ia e'. Delhi Placa: DalhilNCR Authorised officer
at Plot Mo. 98, Uidyog Vikar, Phase—IV, Gurgaon-122015 (Haryana) and Branch Office at Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1, (Incorporation) Rules, 2014} R Mr. Sunil Yadav, Mob- 9818840495, Email;assetdisposab@herohfl. com
Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010" & “J070E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015" undar the Before the Central Government
Securitisation and Reconstruction of Financizl Assets and Enforcement of Security interest Act, 2002/herenafter *Act”). Wheneas the Aubaorizad (Regional Director, Northern Region) —
Officar {"AQ7) of HFL-HFL had taien the pessassion of the Sllowing propertyiies pursuant %o fe notice msued UIS 13(2) of the Act in the following loan | | In the matter of sub-section (4) of Section 13 of J:' t'.ﬂ.i:':l"l '.I"I'r',: E AD I TYA B I RLA H o U S I N G F I NAN c E L I M I T E D
accounts/prospect nos. with a ight to sel the same an "AS IS WHERE 15, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS” for realization of Companies Act, 2013 and clause (a) of :
IFL-HFL s dugs. The Salewil be dana by the undarsigrad thrawgh e-auction pletfiom provided st the wabsite: wew.iiflonehome.com sub-rule (5) of Rule 30 of the Companies
P ——— A i Description of the immovable | Date of Physical o (Incorporation) Rules, 2014 Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266. Noi : Aditya Birla Housing Finance, D-17, Sector- 3, Noida- 201301,
Borrower|s)/Guarantar(s) Date and Amount propertyl Secured Assat Possession Reserve Price In the matter of Delhi Branch: Aditya Birla Housing Finance Limited No N/17, 1st Floor, Vijaya Building Barakhamba Road New Delhi - 110001.
;- fg-’- Su"::l Kumar EE}HTW'EI 11#53‘131?1_3 HEI- %_.!Eﬁﬁﬂl" :J;a I|!|-EI F'till;lq Hﬁtgﬂfﬂ of the Ff-'!SFEﬂh" 19-har-2024 Iﬁ- T‘jﬁiﬂiﬁ?ﬁ r}_ﬁ-llﬁﬂfﬁu POSlTRéI),\'l‘l BIZ(ZZ%SSIIQSSZSFBTIX@BEBI;)MITED 1. ABHFL: Authorized Officer Mr. Amandeep Taneja Contact No- 9711246064, Mr. Mandeep Luthra Contact No- 9999009978, Sankalp Contact No- , Chirag
. Ganga Motivationa (Rupess Twenly Six Lakh ment No-1005, Admeasuring Super[Tolal Duistanding As| 'Y ) Ninety Tw U2 . . Lokhande: 919773758208 2. Auction Service Provider (ASP): - M/s. Globe Tech Inf Private Limited - Mr. Sami
Acadamy Put Lid. Twenty Fiva Thousand Eight |Buit Lip Area Of 950 Sq. Feal, 10Th Fioor, |On Date 05-Mar- Theusard Oy aving its Registered Office at okhande uction Service Provider (ASP): - M/s. Globe Tech Infosystems Private Limited - Mr. Samir Chakravorty
3. Mrs.Ganga Sharma Hundred Eighty Only)  [Block-D-2 Gulmehur Garden, NA-581p. "33 19 936, Earnest Man Housle No. 1, Block 181, 2F“d_F|°°r’ SIPIrmg Field SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Prospect No T74497) | Bid increase Amaunt Ghaziabad, 200017, Mer, Indsa {Rupses Thirly Twe Dopesit (EMD Colony, Sector-30/31, Faridabad, Haryana, , , N . . . _ N
(Prosp L o S LU Lakf Two Thousand | Re, 318200 T India, 121003. E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision td
Fa. m,muu,m;-elp.; Footy i Hund'e-:l'Thir!.' Lakh Nine:aén nmw*ff _________ Applicant Company / Petitioner rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Thousand Oniy) | Eighl Oniy) Two Hundred Oniy) NOTICE is hereby given to the General Public Whereas the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Creditor had taken possession of the following Secured assets pursuant to notice issued under Sec. of Se-
T Wukaah daiswal Z2-Apr-2018 R, 13,71,873- | A that parl and parcel of he propery]  21-Feb-2024 Rs, 9,00,000/- (Rupess that the company proposes to make curitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI) for recovery of the secured debts of the secured creditor, for the dues ag
2 Puia Jalswal Faunees Thirteen Lakh 5;!.,&"“. Flat No GF-1. Ground Floar .,.,.,th,:,.j Total Dutstanding As Hire Lakh Crily| application to the Central Government under mentioned herein below with further charges and cost thereon from the following Borrowers and Co. Borrowers. Notice is hereby given to the public in general and in particular to the Borrower(s
{Praspect No 793175) |One Thousand Exght Hundeed{roaf rights, Front side LHS L.1.G,|On Date M,_ﬁn Earmnest Section 13(4) of the Companies Act, 2013 and Guarantor(s) that the below described immovable properties mortgaged/charged to the Aditya Birla Housing Finance Limited/Secured Creditor, the possession of which has been taken
and Saventy Three Only)  |Residential Plot Na C1/15, DLF Ankur|™ oo —aa qa ey Daposit [E\‘ﬂ:l:l seeking confirmation of alteration of the by the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Creditor, will be put to sale by auction on "As is where is", "As is what is", and "Whatever there is" Basis.
- =t \iihar, Village Sadullahbad, Parganal myraaes Twenhs | M d f Association of the C S T .
d In Armaunt 2 : | (Rupaes Twenly Lakh|  Rs_ 80,000/ [Rupees Memorandum of Association of the Company, Sr.| Name of the Borrowers T - Amount as per - Last Inspection|  Date of
Rs. 20,0001 (Rupees Twerty| e o g oo | 20esh (Areal Ninety One Thotsand - piney Thousand Oy i terms f e specil esoluton passed at e No| I8 ICe Barrowers Rl o cirtienieiBiopsitiesiSecurediAssets Demand Notice HEIRDELLD EMD EMD Date| Date & Timq E-Auctior|
Thousand Only) ot ot BAg Fouarieen Only) Xtra Urdinary (seneral vieetng held on Al That Piece and Parcel of the Property bear| Rs. 46,46,936.93/- (Rupees Forty INR INR
1. Mrs. Poga Porwal | 10-Oct-2023 Rs. 15,48, 814 | All thal partand parcel of e property Back|  16-Mar2024 | Re.12,01,0001- (Rupess Eﬁg;":?t”s g’:“isigr:gag]lgcéhﬁogowggz 3 Anil Kumar, Anita | ing Flat No. 605, 6th Floor, Tower-Jolly ,Sikkal Six Lacs Forty six Thousand Nine{  41,86,000/- 4,18,600/-
2, M, Aviish Poraal (Rupess Fifteen Lakh Foety [ Slde Porian Of Thig Floos With Roo! Ro™s [Total Oulsianding As|  Twelve Lakk One Harygna” fo tr?e nState of Uttar Pradesh” 1. Sabharwal Kaamna Greens, Plot No. Gh-03(B) , Sector|  Hundred Thirty Six and Ninety O(Rupees Forty I(Elfiuhptees ?ﬁur Lacij 07-05-2024. 08-05-202;
Praspect No Eight Thousand Eight | of Propesmty No. 46, Part of Khasra No. 343, | On Date 05-Mar- Thousard Oniy) d tar ! . No. 143 , FNG & Expressway Noida-(U.P.) - Three Paisa Only) as On ne Lacs Eighty ighteen Thousan
§L1U1§TEESJ Hundrad and Foureen Only) |Situated in Area of Vilage Nawada, Colonyl™ noye 27 aan Eamnest Mon Any person whose interest is likely to be 201301 10.05.2021 Six Thousand Only) Six Hundred only).
rown s Sidhalr Encave, Bhaguall Rupses Sodaen Lakn| __ Deposit END affected by the proposed change of the | Chandrajeet Maurya, Al That Piéce And Parcel Of The Property Con-{ INR42,79,888:36/- (RUpees Forty N 32,368,373 | INR 3383130 R 20-04-2024
Rs. 25,0001 (Rupees Twendy M::a rihettls ,Iga’l,;. E_,:,"" FT): Propery| Thr[rﬁmFanc:.l o |R5.1.20,100\- {Rupees One registered office of the company may deliver C.B Maurya Mitsuki| Sisting of Unit No. KPH 00901, Floor 9th Kings| Two Lacs Seventy Nine Thousand - (Rupees Thirty Twol pees Three Lacs Twent between
Five Thousand Crily 7_':"|:.|l;:_-5.rea. Admeta-surirg Colenble Area | Dr!-,r]ml *| Lakh Twanky Thousand either  on _the MC_I_\-21 _ portal 2 élobal Tecr’mol o Park, Omega-1, Block P/2, Greater Noida, Uttar| ~ Eight Hundred Eighty Eight and | Lacs Thirty Eight Thou; - Three Thousand Eight| 22-04-2024 11:00 am to| 23-04-202
" |Comet Area(Sa 436000, 540.00.475 00| - One Hundrad Ority) (www.mca.gov.in) by filing investor : NoI0gY | b - desh-201308 Thirty Six Paise Only) sand Three Hundreq Hundred Thirty One ang 04:00
T Mr Ramababy Prasad | 1040¢h-2023 R, 22 63 609 | All tha : a|1_;rn ﬁa.rrel flhle “' :EII" E. ".'r Ear20ae R, 20 68000 (Fupees | complaint form or cause to be  delivered of Private Limited. as on 05-10-2021 and Thirteen Only) Thirty Paisa only). :00 pm.
W a | ' . 2453, " fhat narced o Py Buill) 1k o | , 20,68, 0= (KU ; H At
| T Lakh |Up Third Floor (back Side), Withious Roof | Twenty Lakh Saxty Eighe || | S5 Dy redistered post of his /her objections AT That Pece and Parcel of the Property along| _ Rs. 45,40,412)- (Rupees Forty | INR 41,86,000- | INR 4,18,6001-
2. Mrs. Sita Dewi (Fupses Twenly Two Lakh | Third Hloce [vack e, Winewt oot [Tatal Ouistanding As| "wenty Lakn Sy Bt | | qypported by an affidavit stating the nature of ia. | wi ion at Si e /
{Praspest No Sixty Three Thausand S |Termace Rigths, Buill On Property Bearing}On Date D5-Mar- Thousand Oy , a by 1L Mohan Lal Lohia, | with the Construction at Sikka Kaamna Greens|  Five Lacs Forty Thousand Four (Rupees Forty | (Rupees Four Lacs
IL10213057) Hundred and Ning Grly) [ No-. 114c, 114d And 115¢ Out OF Khasml— p=—33 &5 aaE. ] his / her interest a_nd grounds of opposition tg 3.] Robin Lohia, Royal | , FNG & Expressway , Flat No. 1404, Plot No. Hundred and Twelve Only) One Lacs Eighty | Eighteen Thousand| 07-05-2024 08-05-202
N G524, Situated In The Aoa OF Vilagel  miio e Tartty Deposit [EII'ET the Regional Director, Northern Region, International | GH-03B Sector -143 Noida, 14th Floor Tower - as On 10.05.2021 Six Thousand Only) - Six Hundred only)
B e Hastsal. Calony KnownAs Pratap Enclave.| Thees Lakh Eqhty  [Re 2 08 8001 (Fugmes T Ministry of Corporate Affairs, B-2 Wing, 2nd Jolly , Noida Sector 16, S.0. Gautam Buddha o
Ll Mt \aohan Gandan, Listam Magar, Diethi 110058} Nina Thousand Nine | o 1 SINUARE TN Floor, Pt. Deendayal Antyodaya Bhawan, CGO Na a} Uttar Pradesh I7ndia- 201301
Rs. 25,0001- (Rupees Twery | Arsa Admeasuring i Sq. LY FrapertyTypa:| Hundeed Forty Fiva | 19K SIK ThOusanc BN (F 1o s el neinic 110003 within fourteen| — f— 1 S ’
Five Thousand Onky) Sajeabhe Aea, Camed deeasq, 1L) 450,00, Cinly) vndrad Oinly) (14) days: ffrom the date of publication of this All That Piece And Parcel Of Entire First Floor|
356,00 Area admeasuring 30 sg.ft). | notice with a copy to the applicant Company (Without Roof Rights) Area Measuring 25.90
Date Dflngper_'"nn af property EMD Last Date DiateTime of E Auction ; ; i Narendra Jaiswal, Sq Mtrs + 25.90 Sq Mtrs., Along With Undi- Rs. 55,87,80295/' INR 43,96,697/' INR 4’39,6697()/' 20-04-2024
at its Registered Office at the address . : . , P .
09-Men-2074 11:00 hes -14-00 hrs 06-May-2024 1il 5 pm. 08-May-2024 11:00 hrs.~13;00 hrs. mentioned below:- M/s Narendra vided 1/4th Stilt Parking In Built-Up Property|  (Rupees Fifty Five Lac Eighty (Rupees Forty (If#:peeﬁl Four Lacs between
3 = 7 ; : - i i , ) ) i Three Lacs Ninety| irty Nine Thou- | 22-04-2024 . 23-04-2024
Maode OF P < EMD are to ba made vide onling mod T ke ts have to visit X fifianeh nd House No. 1’ Block 18, 2nd FIoor, Spring Field 4.| Jaiswal & Company, Bearlng NO 216 & 217, Block G, Pocket 261 Seven Thousand Elght Hundred | ! | 11:00 am to
mmwgmhlmnaﬂllﬂhmmm exsinkbrsblrea b t't]:-nfr. & only. To make payments you visdt hittps-liwwe. st Colony, Sector-30/31, Faridabad, Harr)yar?a, Chander Kala, | Sector.3, Situated In The Layout Plan Of Rohini| Two and Ninety Five Paise Only) | Six Thousand Six|  sand Six Hundred 04:00 pm.
Mote: Payment link for each property! Secured Asset is different. Ensure you are using link of the property! Secured Asset you intend to buy vide|| | India, 121003, Pradeep Jaiswal. | Residential, Delhi-110085, And Bounded As: | as On 12.09.2023 Hundred and Ninety - Sixty Nine and Sev-
pubdic avction. For & on behalf of East: Prop. No. 158 & 159 West: Entry North: Seven Only) enty Paisa only).
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts detalls are as follows: a) Name of the Account- IIFL|| | POSITRON BIOGENICS PRIVATE L'M';ED Prop. No. 188, 189 South: Prop. No. 218
Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank. ] Account No:-330287Sxxxxx followed by Prospect Number, d) IFSC Code:- PREETY SHURLA Neetu Jagveer | ALL that is Part and Parcefl of Flat No. 1602, Rs. 56,44,761/- (Rupees Fifty | INR54,46,400/- |  INR 5,44,640/-
SCBLOD3G001, o) Bank Address: Standard Chartered Bank, 30 M.G. Road, Forl, Mumbai-400001. Date : 01.04.2024 (DIRECTOR) 5.| Singh, Devendra | 16th Floor , Tower Dignity , Sikka Karnam|  Six Lacs Forty Four Thousand | (Rupees Fifty Fout  (Rupees Five Lacs | o o 0o 06-05-202.
g _ : Terms and Conditions:- i . _ Place : Faridabad DIN: 08741190 Pratap Singh. Greens, Plot No. GH-Oj-A , Sector No. 143B,|  Seven Hundred and Sixty One Lacs Forty Six Fort'y Four Thousand
1. For participating in e-auction, Irmending bidders required 1o register their detaits with the Service Provider hitps:/fwww. iiflonehome.com well in Expressway & FNG Noida-UP -201301 Only) as On 16.06.2021 Thousand Four Six Hundred and
advanca and has bo creata the login account, kgin 1D and password. Intanding bidders hava fo submi | send their "Tendar FORM® alang with the Hundred Only) Forty only).
paymiant Galais lowands EMD, copy of the KYIC and PAN cand at the above manbaned Branch Offics. AT That Piece And Parcel OF Second Floor With-
2. The hidders shallimprave their offer in muliple of emount mentorad under the column "Bid Incraase Amount’ Incase bid is plecad in tha lzst S minutes "lMPO RTANT" t Roof Riahts Out Of Property No. 178-A. Land
aftha clesing lime of tha awctian, the chesing fima will sulomalicaly gel axtendad for B minwtes. Out Root RIgNts VU roperty No. 176-A, Lan
3. The successfid bidder should daposit 25% of the bid amount (afler adjusting EMD) within 24 hours of the accegtance of bid price by the AQ and the | [ Whilst care is taken prior to Area Measuring 75 Sq. Yds., Falling Under
balance T5% af the bed amaunt within 15 days from the data of confirmation of sale by the secured creditor. All deposit and payment shall be in the acceptance of advertising Khasra No. 25/17, Situated In The Area Of Village
prazcribad mada of paymeant. . o copy, itis not possible to verify Yogesh Chandra Razapur Khurd Delhi, State: Delhi, Colony Known| ps 19 50,851.94/- (Rupees Nine{ ~ INR 19,50,300/- INR 1,95,030/- 20-04-2024
4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statulony dues or other dues ke municipal ta, electricity charges, land its contents. The Indian 6. Vidhva Thaoli I’ As Mohan Garden In Block-P, Uttam Nagar, New|  oa, | acs Fifty Thousand Eight | (Rupees Nineteen (Rupees One between | 23.04-2024
and all otherincidental coste, charges including all taxes and ratas ouigoings ralating to the propesty. E P) Lirmited idhya Thapllyal. | pelhi-110059, With Common Staircase, Passage Hundred Fifty O d Ninetv F Lacs Fifty Lac Ninety 22-04-2024 11:00 am to
5. Bidoers are advised to go through the websile https:iwww,iflonehome.com and hitps-iwww.iifl comMhome-loans/properties-for-auction for xpress (P) Limited cannot And Entrance Leading From Ground Floor To Top| s b —e 2ne MPEY POl housand Three | Five Thousand 04:00 om
detailed terms and condibons of Buction sale & auction applcation farm befare submiting their Bids for taking partin the e-auction sale procaedings be held responsible for such Floor With One Small Car Parking At Parki Paisa Only) as On 09.08.2023 . :00 pm.
ataits, help procadure and onli i Juctio tive i y ol il 10" auch i ntents, nor for any loss or ’ . arking At Farking Hundred Only) and Thirty only)
i) FS-:Ir datails, help hln.u:ﬂ.uru@undﬂmlgfﬂtriglrg an e-awctian prospacive bidders may conlacl the sarvice provider E mail 10:- auctianhlgDiill.com co , Yy Floor And With The Proportionate Free Hold
uppor Hedoline Murmbers. i1 r2489, damage incurred as aresult of :
7. Far any queny related to Praperty details, Inspeciion of Property and Orine bid stc. call IFL HFL toll free no, 1800 2672 498 from 09:30 hrsta 1800k | | transactions with companies, Rights Of The Land Underneath, And Bounded
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dispute infender/Anction, the decision af A0 of IFL-HFL will be final. or entering into any Paise Only) as On 31.08.2022| Twenty Five Only)| _Fifty Paisa only).
STATUTARY 30 DAYS SALE MOTICE UNDER RULE 8 (6} OF THE SARFAESI ACT, 2002 agreements with advertisers For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Housing Finance Limited/Secured Creditor’s website i.e. https://homefinance.adityabirlacapital.com/prop1
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TendarAuclion, failing which fe propady will be aucionedsold and balance duaes i any will ba recovaned wilh inbarest and cosd. advertisement in any Date:- 02-04-2024 Sd/- Authorized Officer
Place : Delhi, Date © 02.04.2024 5di- Authorised Officar, For [IFL Home Finance Ltd, manner whatsoever. Place: DELHI Aditya Birla Housing Finance Limited
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OPEN OFFER FOR ACQUISITION OF UP TQ 2.1'.1.53.10!3 FLILL‘I" PA.II:I-I.IF' EQLIFT"'I" SHARES OF FACE VALUE OF RS 10 EACH
("OFFER SHARES") AT APRICE OF RS 16 PER EQUITY SHARE ("OFFER PRICE"), REPRESENTING 50.65% OF THE DILUTED
SHARE AND VOTING CAPITAL OF INDIAN BRIGHT STEEL CO LIMITED ("TARGET COMPANY"), FROM THE PUBLIC
SHAREHOLDERS OF THE TARGET COMPANY BY MR. BUPINDER 5INGH CHADHA ("ACQUIRER-1"), MR. CHARNJIT SINGH
CHADHA ("ACQUIRER-2"} (ACQUIRER 1 AND ACQUIRER 2 HEREINAFTER COLLECTIVELY REFERRED TO AS
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REGULATIONS, 2011, AS AMENDED (THE “SEBI (SAST) REGULATIONS"| (THE “OPEN OFFER” OR "OFFER"),

Thiz adverizement ["Post Offer PA"} is being issued by Systematix Corporale Services Limited (“Manager o the Offer”) on behalf of

Acquirers alongwith PAC pursuant to Regutation 18{12) of the SEBI (5AST) Regulations. This Post-Offer Advartisement should be read

m contimestion of, amd in conpanchion with the:

a} PubScannouncamentdated Movarmnber 22, 2023 ["Publc Announcement” or "PA"};

b} Detadied public statement dated November 29, 2023 and published on Novemnber 30, 2023 in the lollowing newspapers: Financial
Express (a8 ediions), Jansatta (all editions} and Mumbai Lakshdeep (Muembai adition) | "Detailed Public Statemant”™ or "DFS™);

¢) Drafl kettar of offer daled Decarmber 07, 2023 ("DLOF™),;

d} Letter of offer dated Februany 23, 2024 [“Letter of Offer” or "LOF").

&} Corrigendum to DP3 dated Febniary 29, 2024 and published on March 01, 2024 in the following newspapers: Financial Exprass (all
editions), Jansatla (a8 ediions) and Mumbal Lakshdeep (Mumbai adition) (“Corrigendum to DPS"); and
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